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Yeirello,687 of 1992

Reeti |Aaman MiST@ ecvssearsnsss --...--..A}?plicant;

Versus
senier Supcrintendent ef rust Cffice & ‘
.ther t“...tlo:-ooolaotonoto:onnoooo.'D}-{espandentsf'

Hon'ble r,Justice U.C.Srivastava, V.G,

}ig nl ble ifnir i ig. ng! ! Q.A.M.

(By Hen'ble Mr,Justice u.C.5rivastava,V.C)

The applicant, whe was Exira Desartmental Branch

Pyst Master, fzeling aggrieved by the order dated

1,5.92 , has sppreached this tribunal praying that
the ¢rder dated 1.5.92 be quashed and 2 directien
be ijsued commanding the respendents nat to retire
+he aoplicant on 15.5.92and retire him at the age of
5 yéars and the applicant shall be deemed to be in

sarvice,

5.  The applicant was acpointed as Extra Departmental
Branch Pest Master en 1,10,58, According tu the

applicant, at that time the date of birth was not

given in the appeintment letter bui subsequentily the

applicant was required te preduce the preef of the

age |and he did preduce the oroef of his age i.,e. the
certificate ef Primary schesel indicating his date of
birth s 14.3.36.Netwithstanding the productien of the
said document, the impugned erder in questien was
passed, The Tribunal granted an interim erder anly

to the effect that no other appointment will be made
and it is epen for the resnendents te take werk from
the applicant during this perisd,meaning thereby the

retirement of the applicant, &s such, was net staved,

3. The respondents heve put in appoarance and they
have challenged the case of the apnlicant stating

that the applicant gave an arnlicstion showing his
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age at the time ef appeintment as 30 years and he
2lse infermed that he has passed Shastri{Avurved)
Pariksha and he disclosed his zge as 30 years, the
copy =f the said application is placed on recerd
by the respsndents as CA-l1 snd Ca=II, In the
applicatlon, he has described himself as Vaid Bhushan
and in the zpplicstion it has been stated that he was
aced absut 30 vz2ars and wes working @s a registered
Vzidh. In the Extr, Departmental Agents' liegister,
the date of birth »f the applicant is entered as
16.5,27 thaugh, accerding to the resnondents,somebedy
has erased the original ene and nut anather datey But
whent this was braucht t» the netice of *he respsndents
to confirm the actual date of bhirth of the applicant,
he was directed vide letter dated 8.4,92 to submit
the copy of the certificate ef Shastri{Ayurved)
Pariksha so that his date ef birth csuld be ssertained
but netwithstanding the letter in this behalf, the
applicant did net submit any such certificate er
anv oroef from the institutien where he studiad the
Shashtri{Ayurved), The applicant filed some certificat
from Primary Pathshale showing his date of birth as
14.‘.36 and it is on that basis that he stated that
his dotz of birth was wronoly recsrded and it sught
te have been csriected 2nd he could nst be retired

S the said date,

4, The facts stated absve itself make it clear
~hat when the applicant entered the service, he gave
gut his ave as 30 years and it is on that basis that
& particular date of birth was recerded, The daste

of birth was not cerrected even by the anplicant.

He was te explain and not the ressendents, If he
relied on the Primaty Schowol Gertificate, obvisusly
there was other orsef also, Although the reshondants!

caseé is that the aorlicant is bound by hig own
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admission and his ewn statement made in his applicatien
snd he cannot turn dewn that his date of birth was
not cdrrectly recerded. Anyhew, one more epportunity
is given te the anplicant and the rescondents shall
hoeld an enquiry asseciating the applicant with the same.
The applicant shell file the Shashtri Certificate and
alse the Form sr applicatisn or entry which had been
made in the Institutien where he studied indicating
*he date of birth recorded in the said institution, He

shzll alse explain that he is an educated nersen and

under | what circumstances he gave his age as 30years
when he entered the service as Extra Departmental
Branch P@sk Master, He shall apnear before the Senier
Superhniendent of Pest Offices eon 12,11,92 en which
date the Senisr Supcrintendent of Jmst Offices will
qive the name of the Cfficer who will hold the Enquiry
and the date for the same, The applicant shall appear
before that officer, The enquiry shall be cencluded as

far as pessible within a peried ef three months from the

a;

date ofcommunicatien ef this crder, If in the result
«f the enquiry, it is found that the applicant's date
of birth was wrengly recerded, the benefit @f.the same
shall be given ts the applicant and in case, it is
found that his date of birth was cerrectly recerded as
cer statement given by him, this application shali be
deemed te have been dismissed, With these cbservatiens,

the applicatien stands dispesed ef finally. Ne erder

VICE CHAIRMAN,

DATEDS : SEPTEMBER 29,1992, |
(ug J



